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CASE NO. :
Transfer Petition (civil) 30-31 of 2008

PETI TI ONER:
RELI ANCE PONER LTD. & ORS

RESPONDENT:
JAGRUT GRAHAK SURKSHA MAHI LA MANDAL & ORS

DATE OF JUDGVENT: 25/01/2008

BENCH:
CJlI K G BALAKRI SHNAN & R V. RAVEENDRAN

JUDGVENT:
JUDGVENT
ORDER

TRANSFER 'PETI TI ON(C) NOS. 30-31 OF 2008

These petitions are filed for transfer of Special Cvil Application Nos.173-174 of 2
gggdi ng before the H gh Court of Gujarat at Ahmedabad. W had issued notice in the
petitions and stayed further proceedings of these applications. Now the petitioners who fil
tege Special Civil Applications beforethe H gh Court submit that they have filed application
fsor wi t hdrawal of the Special Civil~ Applications and the Hi gh Court declined the request as
n;{athfer is pending before this Court.

In view of the subm ssion nade by the petitioners in Special Cvil Applications befo
':(hae Hi gh Court, these petitions do not survive. The |earned counsel for the petitioners int
?reansf er petitions seeks permissionto wi thdraw these transfer petitions. Perm ssion grante
gfhe transfer petitions are dism ssed as withdrawn.
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The petitioners in Special Cvil Applications before the Hi gh Court would be at |ibe

rty
to again nove the High Court for withdrawal of the Special Civil Applications.




